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AT T o
(faeeirger faum)
(T HE T )

FfergEeT
HaE, 15 HYaT, 2013
Taeotr a=r weier (= 6t Frater ehw e (vt fafremmeet, 2013

|T. %1, 7. 480 (1) .— fa<=l ga1 gaier faf=m, 1999 (1999 F 42) FI &I 6 FI 3TN (3) &
QUS () 3T R 47 T ITART (2) TR Yo VIl 1 JATT F3d g8 qay ford S faeef gar
Tee (YT 1 e 3 e1rare) faf=mreet, 2000 (3 7€ 2000 FT STREAT .5HHT.6/2000-3T) H
1. Gfeae e el Uy
(&) 2 fafremmae faset g=r geier (F=1 =1 ot i stara) (Feiem) fafr=ameet, 2013 Feari|
(@) ¥ faf=re Tl TSTas H Yo & ariRg § ] 8 |
2. Tafammaeh o demem
faeel g=1 ysy (gEr @ fafa ofiR emara) fafrawEe, 2000 (3 mE 2000 & AREEAT
T HAT.6/2000-31a) H, fafrm 3 #, 39 3u-faf=m (1) &,
(1) "W (D) H, "7,500/-" 3{Hi Pl "%.10,000/- (.55 BT HH)" il 47 T=a1 § gfeeenfuq

o St

3098 GI/2013 (1)
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(2) W (") H, "7,500/-" 3 A "%.10,000/- (.55 AL HEF)" 3iah! dI Tal § gfaqwenfaa
e St
[ .ThHT.258/2013-3TX4T |

T AR Y, T HegSHS

WIE'&"UTUﬁ:

o faf=Hraetl 5 98 2000 & SI.TE.3M. H. 389(F) & S IR TSTIF 9T 11, 17T 3, STERT
(i) T YeRITeTe FI T 37T qeavard Frfafad s GRIfRr s T of -

(T) 21 9= 2001 F ST.TH.LH. 201(F)

(1) 24 JETE 2009 F ST.TH.3T. H. 548(3)

RESERVE BANK OF INDIA

(Foreign Exchange Department)
(Central Office)

NOTIFICATION
Mumbai, the 15th February, 2013

Foreign Exchange Management (Export and Import of Currency)
(Amendment) Regulations, 2013

G.S.R. 480(E).— In exercise of the powers conferred by clause (g) of sub-section (3) of Section 6 and sub
section (2) of Section 47 of the Foreign Exchange Management Act, 1999 (42 of 1999), the Reserve Bank of India
hereby makes the following amendments in the Foreign Exchange Management (Export and Import of Currency)
Regulations, 2000 (Notification No.FEMA 6/2000-RB dated May 3, 2000), namely:-

1. Short title and commencement

(a) These Regulations may be called the Foreign Exchange Management (Export and Import of Currency)
(Amendment) Regulations, 2013.

(b) They shall come into effect from the date of their publication in the Official Gazette.

2. Amendment of the Regulations :

In the Foreign Exchange Management (Export and Import of Currency) Regulations, 2000 (Notification
No.FEMA.6/2000-RB dated May 3, 2000), in regulation 3, in sub-regulation (1),

(1) in clause (a), for the figures "Rs.7,500", the figures and words "Rs.10,000 (Rupees ten thousand only)" shall be
substituted;

(2) in clause (c), for the figures "Rs.7,500", the figures and words "Rs.10,000 (Rupees ten thousand only)" shall be
substituted.

[No. FEMA.258/2013-RB]
RUDRA NARAYAN KAR, Chief General Manager

Foot Note:

The Principal Regulations were published in the Official Gazette vide G.S.R. No. 389 (E) dated May 5, 2000 in Part II,
Section 3, Sub-section (i) and subsequently amended vide :

(a) No. G.S.R.201 (E) dated March 21, 2001
(b) No. G.S.R.548 (E) dated July 24, 2009
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